GOVERNMENTOF INDIA
MINISTRYOF FINANCE
DEPARTMENTOF FINANCIAL SERVICES
LOK SABHA

UNSTARRED QUESTIONNO.7118

TOBE ANSWEREDON THE 15T December2017/ Agrahayan®4, 1939 (SAKA)
Customers CreditInformationby CIBIL

+118. SHRIMATI NEELAMSONKER:
Willthe Ministerof FINANCEDbe pleased to state:

(a) whetherthe Governmentis aware that Credit InformationBureau India Limitec
(CIBIL) is collectingincompleteinformationof the customersfrom financialinstitution
and banksand sellingit and if so, the detailsthereof;

(b) whetherCIBIL does not make any contact with the customerswhose informatios
is beingsold by it to earn profitand if so, the detailsthereofand the reasons therefor;

() whetherthe Governmentis formulatingany such scheme with the provisionthat
any informationprovidedby financialinstitutionsand banks should not be sold withou
knowingthe reaction ofthe concernedcustomerand if so, the detailsthereof;and

(d)  the details of the number of disputed cases and cases of selling information
received by the Governmentduringthe last three yearsand the currentyear, State/UT
wise?

ANSWER

The Ministerof State in the Ministryof Finance
(SHRISHIV PRATAPSHUKLA)

(2): Reserve Bank of India (RBI) has informed that Trans Union CreditInformatior
Bureau India Limited (formerlyCIBIL) is collectinginformationof the customers from
financialinstitutions(FIs) and banks as per format prescribed »ide RBI circularon Data
Formatfor furnishingof CreditInformationto CreditInformationCompaniesand other
RegulatoryMeasures,dated June 27, 2014, and that CreditInformationCompanies(CIC
entitledto chargefees under theprovisionsof CICRegulations2006.

(b): RBI has apprised that under the provision of Credit Information Companie
(Regulation) Act, 2005, consent of the borrowers is not required for furnishing
informationto CICs.

(c): The CIC(Regulation)Act providesfor CICsto charge reasonablefees for furnishing
creditinformationto specified users as defined underthe Act, (whichincludepersons or
institutionsspecified by RBI for the obtainingcreditinformationfrom CIC).

(d): RBI has informedthat it has advised CICs to put in place a system for consume:
complaint redressal with the approval of their respective Boards of Directors, whicl
includesupdating,alterationof creditinformationygesolutionof disputesetc.
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